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31" May, 2012)

(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
g™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI =~
NoF.14(16/LA-2011 /Gem 2o in? Dated 2. the July, 2012
- L i T ) H
NOTIFICATION '
No.F.14(16)YLA-2011 tm*-(ﬂd ‘?? m follmmg Aci of the chlslauve Assembly of |
the National Capital Territory of Delhi received the assent of the Lt Guvm uf Delhi on
11" July, 2012 and is hereby published for general information:-

“THE INDIRA GANDHI DELHI TECHNICAL UNIVERSITY FOR WOMEN ACT, 1011
{UELH] ACT 09 OF 2012)

(As passed by the Legislative Assembly wf the National Capital Territory of Delhi on the
[ 1% July, 2012]

An Act to provide furthc recanstitution of the Indira Gandhi Institute of Tnchnolugy as = -
Indira Gandhi Delhi Technical University for Women and to incorporate-it as nnm—aﬂillatmg
teaching and research University at Delhi to . facilitate and promote studies, research, -
technology, innovation, incubation and extension work in emerging areas of professional

“education with focus on engineering, technology, applied sciences, management and its allied -

‘leamning, and to meet the requirement of higher cducation and research in the field of

arcas and also to achicve excellence in these and related ﬁeids and other mmm connected b
therewith or muidm:rl:l thereto. . .

Whereas, the Indira Gandhi Institute of Technology is a constituent college of Guru
Gobind Singh Indraprastha University of the Gwernment of National Capital Territory of
mjm ._ N ' 1.. -

And whereas, it is expedient to confer on the said institution the status of a University
to enable it to function more efficiently as a teaching and research centre in various branches of
learning and courses of study pmmotmg advancement and dissemination of kmwlndgc and

engineering and technology, applied sciences and management sciences efc., foster industry
relevant rescarch end innovations and to avail bettermmmdnppommuutomﬂu

s Iucm}'anﬂthcmuun

(=)

BE it enacted by the Legislative ﬁ.smhl:.r of the Haumul Capnr.n] Ten-ltwr uf Delhi, in
the Sixty-third Year of the Republic of India as follows:-

' Shnrtﬁﬂ:mdmmmnt—{l)ﬂmmtmybemﬂadthalnﬂhwm
- Technical University for Women Act, 2012 : s

1t shall come into force nn'mh'm:uﬂwﬁpmunmt-nﬁ, notification in the
official Gazette, appoint. g ,.? Ll e

‘Definitions- In this Act, unless the context otherwise requires, - - -V

“Academic Council” means the Academic Council of the Uniﬁlty;
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“Amdenun Staff” means suchﬂt:gm‘m nfsmﬂ‘asuedmmdbythasmmb:
the academic staff of the University; ¢

“Board of Management™ means the Board of Management of the University; -

mpun“ means the unit established or constituted by the U:ﬁversh:.r for mnkmg
mmgmnufmmswlm,nrmurch.mbuﬂl ;

“Chancellor”, “Vice Chancellor™ and “Pro Vice-Chancellors” mean mspecﬂvely, the
Chancellor, the Vice Chancellor and the Pro Vice-Chancellor of thu University;

“Centre” means Centre of excellence in a specified academic spmhhtf or area
established or maintained by University;

“Court" means the Court of the Unlvemly; ¥
“Dehi* means the National Capital Territory of Delhi;

“Department” means a Department of studies of the University;
“employee” means any person appointed by the University; -

“Finance Committee” means the Finance Committee of the University;

“Governnient” means the LMt Governor of the National Capital Territory of Delhl
appointed by the President under article 239 and designated as such under nmnlu 239AA
of the Constitution of India; ‘

“Hali” means & unit of residence or of corporate life for ﬂwstud:rmoftha Unimty.
“Institation” means any institution established or mmntamnd by th-: Uni\remt}',

“Lieutenant Governor” means the Lieutenant Governor of the National Capital Tﬂntur:,r
of Delhi appointed by the President under article 239 and designated as such under article
239AA of the Constitution of India;

“misconduct” means a misconduct prescribed by the Statutes and the Ordinance;
“notification” means a notification published in the official Gazette;
“Plannirig Board” means the Planning Board of the University; 7 _

ﬁprewﬁbad?‘mampmnﬂhdbyﬂmSmmsthdimmuthuﬁl
may be, made under this Act;

“Registrar” means the Registrar ut‘thr. University;

“Statutes”, “Ordinances™ and "R.eguluuun: mean mspmﬁvdy thr. Statutes, D:dinunu
de.egmmmnf the University for the time being in '

“University” means the Indirm Gandhi Delhi Technical Univmitjr for Women as
incorporated under this Act; and
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(d)

“University teachers” means memors, Associate Professors and Assistant meusm

"nppnmtudfurlmpamngmnnnormuducungrmmhmmeUmmmrmdm .
'duigmtnda.steanhmbythnmm oo R

Incorporation of the University - (1) With effect from such date as the Govemment

may, by notification in the official .Gazette, appoint, there shall.be established ;a
University by the name of “Indira Gandhi Delhi Technical University for Women”,

- comprising the Chancellor, . the Vice Chancellor, the Pro-Vice ‘Chancellor, the first

members of the Court, the Board of Marisgement and the Academic Council of the

University and all such persons as may hereafler be sppointed to such office or as -

members s0 long as they continue to hold such office or membership.

The University shall be a body corporate with the name aforesald having perpetual
succession and a common seal with power, subject to the provisions of fhis Act, to
The University shall be a Centre for excellence engaged in teaching and research in

emerging arcas of professional education with focus on but not restricted to Engineering, -
Technology, Applied Sciences and Management and shall promote hﬁﬁ-dllﬁtp[ﬂ:lﬁtf

edumhon and research to achieve a:nel!ennu in lhue and related fields.

The University shall be administratively autonomous and shall receive grant-in-aid from'

Government of Delhi to provide education to the girls’ students and as such shall receive
funds for capital and operational expenditure from Government of Delhi, having-its own
pvmmuwﬂu;dﬁmﬂwwlimmmumm

The University shall initially function from the Kashmere Gate Campus.. An appropriate

piece of land shall be provided by the Government to the University. The Government
shall initially extend funds for the establishment of inffastructure- mc.ludmg land
development, architectural design, buildings, equipment and other negge

Effect of incorporation of University - On and from the com
any reference to the Indira Gandhi Institute of Technology in any Inw{mh:rthmthis

Act}mmmyﬁbﬂh:ﬂnrnﬂwrimuumm;hﬂlbedmmgduuwﬁummm %

University;

all the property, movable or immovable, of or belonging to the Indira Gandhi Institute of

Technology shall vest in the Un.ivﬂsit]r;

all the rights and liabilities of lhe Indira Gandhi Institute nf Tmhmlo:y shall hl.‘:z

transferred to and be the rights-and liabilities of the University;

every person employed by the Indira Gandhi Institute of Technology immediately before
such commencement shall hold his office or service in the University by the same tenure,

acquire, hold and dispose of property and to contract, and may by the said name sue or be :

L




at the same remuncration and upon the same terms and conditions and with the same
. rights and privileges as to pension, leave, gratuity, provident fund and other matters
including all service related matters with regard 1 promotion and disciplinary actions as
he would have held the same if this Act had not been passed, and shall continue to do 50

unless and until his employment is terminated or he has opted for the University’s ferms -

" and -:undmons of employment which would be umfonn for the same class of :mpluye:s,
and

{a} notwithstanding anything contained in this Act, existing smdents of the Indira Gandhi )

Institute of Technology, who would have been admitted before the establishment of the
University under section 3 of this Act, shall continue to pursuc-their academic courses and
programmes of ~study under the enrolment and affilistion of the Ouru Gobind Singh
Indraprastha University, New Dethi, which shall conduct examinations to them and award

degrees to them upon successful completion- of the courses and prognmm:s ufsmdy they -

are pursuing there at presently. "

{n The expenditure out of grant-in-aid shall be incwred by the Unwmit:.r in mordm with
the pattern of aid approved by the Government, provigion of GFR, 2005 as amended from
time to time and instructions / guidelines / directives issued by the Govt. of NCT of Delhi.

They shall follow financial rules of discipline as applicable in Govt. until and unless they

. frame rules of their mn. approved by Gnvmm\mt

Jurisdiction - Save as otherwise prnvid.ad by or under this Act, the limits of the Il'ﬂ
within which the University shall oxercise its powers, shall be those gltje National
Capital Territory of Delhi. r-

 Objects of the University - The ubjum of the University shall be-

[i}tu evolve and impart comprehensive ‘professional education with fnom on but Rot .

restricted 10 Engineering, Tochnnton Sciences, Management-and such areas as deemed
fit;
(2) to facilitate nn:l promote studles leading to award of degrees, diplomas and certificates;

(3) to achieve excellence in Engineering, Technology, Sciences, Management lnd allied.

areas and matters connected therewith or incidental thereto;

{4) to establish Centres of Advanced Studies, Rescarch and innovation in various relevant
areas ufSnlmm Engineering, Technology, Management and allied-arcas;

. (5) to promote development of products, services and entreprencurship;

L {6) m:‘m mhvmtmdwmmhnputmﬂmmdﬂnmmmmﬁrh India and

[‘?} to establish linkages between ﬂl: University,. Industries,” Research and Dwﬂq:m-l
Organizations and other Universities/ Institutes for collaborative (including dual degree)-

teaching and research programmes in India and abroad;
(8) to promote global interaction through faculty and student exchange in the areas of
Science, Engineering, Technology, Management and other.allicd arcas as deemed fit; ¢
(9) to set up innovation centres, knowledge Park and Technology incubators to foster
Techno-entrepreneurship, innovation and new product development;

W
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(viii)
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to disseminate knowledge and contribute towards nation building and faculty

development by organizing expert lectures, seminars, symposia, workshops, conferences, -
summer and winter schools, short term training: prugm’.ms and refresher courses ﬁmu time

to time;

to promote and foster cultural and ethical values mﬂ:nw:wmpmmntemdfomu‘
professional morality, research integrity, glubﬂiy acceptable business ethics and moral;
for professionals; : '

to publish periodicals, treatises, studies, books, reports, journals and other literatures o °

subjects pertinent to academic areas of the university, ingluding el;ctmmn resolrces;

to undertake study, training projects and technology transfer prusnlmm:s mhbng to -

Scienee, Engineering, Technology and Management;

to do all such things as are incidental, necessary or conducive to the attginment of all or
any of the objectives of the Uni?grsitf. E

K.y

Powers and functions of the University - The University shall have the folluwing'

powers and perform the following ﬁmcunm namely:--
to provide for instruction in such branches of learning as the Unwmny may, ﬁurmhme'

td time, dutmncmdhnnknmdumformhmdfnrﬂmndvmuntmd'

d:mm:.mnun of knowledge and skills;
to hold examination and to grant, degrees, diplomas and certificates subjaﬂ to such

conditions as the University may detcrmine and to confer degrees and other academic

distinctions or titles from time 10 time on-the basis of\examinations, evaluation or any.

other method of testing, on persons and withdraw any such award for good and sufficient

reasons,

to confer honorary degrees or other distinctions;

tonrganimnndmundﬂukqaxm-mwdsmdimmdnm;

o create ‘teaching, research, administrative, technical, ministerial and other pasts undér’
the University and to make nppnmmu thereto in accordance with provisions as
prescribed; \ '

to recognize persons as professors, associate professors or mtsuntpto&mn a6 teachers e

of the University;

to provide for the terms am:‘; conditions of service qftunhmmdnthumhn!ofthn
dcademic or administrative staff appointed by the University;

to co-operate or collaborate or associate with any other umvmtr,‘uuthmtr or institution

ofhlghﬂlmmng,mmchhbnmory lummu-ymsuch-mamwrm&ﬁ:rmhmpmeu

the University may determine;

-
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(xx) mpmmbe,dmmdmdmmwpunumtoffeumduthuchm

" (ix) to establish centres for education nnd research at all levels (undergraduate, postgraduate ™
. and research) with accredited and reputed foreign Universities in Sciences, Engmmg,
Technology and Management and in any other subjects as deemed fit;

. (x to prescribe for supemumerary seats, over and above the approved intake, across dlﬁmm .

- disciplines and programs for the foreign students, the persans of Indian origin (PIO3), the..." .
Non-Resident Indians (NRIs) and the Self-financing and Sponsored students at n feetobe . -
decided brr it from time to time; ,

lfxi) to appoini persons wurking in any other umv:rmt:.r or orgamzahmm as mnhm of the
- University for a specified period; :

(xii) tnhi.uldupabodyufacdum;toporfotmunndﬂmcﬁmmm,mdtnpuythm_
" 'mmunmﬂnnmﬂmmnarpsmw!b&d. .

(xili) to enable the co-operation and promote collaboration with institutions in Indm and nbtmd "
for imparting instructions or supervising research, or both; -

. (xiv) to establish, maintain institutions, mmpmnaandsnnh uthﬂmaufndmm"

research, training and extenslon as deemed appropriate by the University;

+ (x¥)' to setup central fmihﬂu like computer centre, instrumentation centre, central woduhup,
' central library, auditorium, etc;

- (xvi) . to set up curriculum development cells for différent subjects to create & repository of
leammg material in print and electronic forms;

© (xvii) to make provision furmmhmdmmulmny services and, for that purpnu,mmr
' hm:mhmngmmﬁwﬂtmhﬂmﬂmqmmbodmumeUnimmydmﬁn

{‘mn} to determine mode and standards for admissions to the University ‘which may mnlud: '
examinations, evaluatmuuranyuﬂm method of selection;~ ~

; (xix) to institute and award fellowships, suim[mhips, studentship, medals and -

(i) to establish, maintain and manage Halls, hostels, residences ts. for 1
. students and scholars; '

‘ : (mﬁ to prescribe, supervise, and regulate the maldsnu of students of the Univefsity;
[xguu] to prescribe and regulate mcmnduct of shﬂanumdmfmmscipﬁmwﬁ:

mﬂmofmeUmmwmmﬂhmmmfurpmmmngﬂmhﬂth,wdﬁm s

and cultural and corporate life;

_(xxiv) o prescribe a code of ethics, code of eonduct and  disciplinary rules for its employees
lnd Cndc of Disciplim for the students;

. "(xxv) to regulate the work end conduct of employees of the University and ta.kc
% d:sciplmrymcuumlnmmmdasmaydummmrx




(m'] to make arfangements for promoting the health and general welfare nf employees of -

_ the University;
'-,"{mii) o create a corpus fund for the 'Univmity and transfer, in full or part, &nqn:liuné R
received from alumni, industries and other national and international foundations,

' organizations as may be approved by the Board ofM.magemmt of the University and ™ -

to decide the modalities for the utilization of such a corpus fund;

" (xxviii) to receive benefactions, donations and gifis from persons and to name after them such
chairs, institutions, buildings and the like as the Umvmuy may determine, whose gift:
or donation to the University is wuﬂh such amcunt as the University ma;! dnctd&

(xxix) to acquire by gift, purchase, lease, hirc or nﬂwrmm. howsdever, any mnvnb]e or
: immovable property which may be necessary or convenient for the purpose of the -
University and to build, construct, improve, alter, demolish, repair and maintain’such -
buildings, works and constructions as may be nmmy for carrying uut the objects of

the University;

* (o) 10 sell, lease, exchange, hire e Pt transfer all or any portion of the movable and
il immovable properties of the University, provided that prior approval in writing of the’
Government is obtained for the transfer or disposal of the same;

" (xxxi) to borrow, with the approval of the Government, on security of the pl'opeﬂy bf' the
University, moneys for the purpose of the University; i

(ki) to assess the needs in terms of subjects, fields of specialization, levels of education and
‘training of technical and other manpower, both on short term basis, and to
initiate necessary programmes to meet those needs; - qs

* (ocxiii) to initiate measures to enlist _the cooperation of th_indystry and other expert
agencies to provide complementary facilities; T : ' =

\(octiv) to provide for instruction through “distance leamning” and “open apj T

mobility of students from the non-formal or open learning stream to the formal stream
and vice versa; .

(ooxv) to makc appointment in Emeritus capacity of eminent employess who bave rendered
& duﬁngmshcdmmmhhmnapdomdmmammbaprmﬁbed and

‘(xaxvi) to do all such other acts and things as may be necessary or incidental to the exercise of
all or any of the powers of the University or necessary for or conducive to the -
attainment of all or any of the objects of the University. : .,

8. University open to all classes, castes and creed - (a) Students = (1) The University
shall be open to only the persons of female gender to be admitted as students to the
Umverslty, or to graduate thereat, and it shall not be lawful for the University to adopt
or impose on any person any test whatsoever of religious belief or profession or political
opinion in order to entitle her to be admitted as a student 6f the University;




(2) Nothing in this section shall be deemed to prevent the University from making any
special provision for the admission as women students belongin to the weaker sections
of the Society, and in particular, of women belonging to the Scheduled Castes and the
Scheduled Tribes;

i {J]TMUmvatjrshnubeopanmﬁmﬂesmdmunfmymmalmrandthmmybe o
admitted in the manner so prescribed. = © e T

{h} Employees - (1} The University shall be open to persons of mthzr seX Of whntwet face, . *
creed, caste or class, and it shall not be lawful for the University to adupt or impose
on any person any test whatsoever of religious belief or professionor political
opinion in order to entitle him/her to be appointed as a teacher of the University or to
hold any other office therein or to-enjoy m- uxmwe any privilege thereof. :

 (2)  Nothing in this section shall be deemed tu prevent the University from mnklng,an:-' % it "
; special provision for the appointment of persons belonging to the weaker sections of =~
the Society, and in particular, of persons bal-:mgt 13t th Scheduled Castes and the

Scheduled Tribes;

‘9, Teaching in the University - (1) The teaching in cognection with the degree,
: dlplnma and certificate programmes of the University’ shall be. uonduntnd in
accordance with the Ordinanges and Regulations.

(2)  The courses and Curricula and the authioritles responsible for organizing the mdung_ oA
ofsunhnuurseamdcummdaﬂmub:uprmnbudbyﬂwﬂrdtms s

BT Visitor of the University - (1) The President of the Republic of India shall be the
; Visitor of the University. .
© @) Aoydinprita:aiiaing beéwoen k5 Unimesity and sy odiar: wlveriiéy established by
law in Delhi may be referred to the Visitor whose decision shall be final and binding. ;
on the parties. . ; o, on e
- 1L . Chancellor of the University - (1) The: Licutenant Governor of the National
L Capital Territory of Delhi shall be the Chancellor of the University. :
{2} The Chancellor shall, if presest, pmidc over the mnmunun ofﬂu Ummsil]r for-
L conferring degrees, _
(3) ‘l'thhmnellurshﬂihave&mﬁghttocammiﬁ':pw&m,mhmndshfnﬂjﬂmn-'- 3

mpmunsuhamydhmofmeumvmw,mhuimmmwwmn' '

University, its buildings, laboratories and equipment, and also of the examination,
mhmgmdutb:rwmkmndmmdordnmbyﬂmmwﬁmurmmminqm

1 -
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12.

_ The Chancellor shall, in every case, give notice to the University of his intention to -
cause an inspection or inguiry to be made and the University shall, on receipt of such

10 be made in the like manner in respect of all or any ufﬂmmmmmmm'

the University.

notice, have the right to make such representation to the Chancellor, as it may
conisider necessary, within such period as specified in the notice. .

After considering the representation; if any, made by the University, the (‘_:Egmllor e

~ may cause such inspection or inquiry as is referred to in sub-section (3). -

In case, an inspection or inquiry has been caused to be made by the Chancellor, the
University shall be entitled to appoint a representative who shall have the right to be

present and be heard at such inspection or inquiry. , - |

The Chancellor may address the Vice-Chancellor with. rsfm to the result of sunf: '
inspection or inquiry as is referred to in sub-section (’3] and the VmeaC!unmIiur shall °

communicate to the Board of Management the views of the’ Chancellor w:th such

advice as hCthmyhthnf&rupoqthﬂuﬂtmmbeﬂkmmn ;

The Board of Management shall communicate through the Vice-Chancellor to the
Chancellor such action, if any, as he proposes to take or has been taken by him upon

* the result of such inspection or inquiry.

In case, the Board of Management does not, within a r:a-:bunahle tirne, take nﬁiun to
the satisfaction of the Chancellor, the Chancellor may issue such.directions as he

may think fit and the Board of Management shall comply with such d.i:mhm

Without prejudice to the foregoing provisions of this section, the Chmmlinr may, by .- :

order in writing, annul any proceeding of the University which is not in.conformity.
with mis_ Act, the Statutes or the Ordinances:

Provided that before making any such ordet, the Chancellor shall call upon the
University to show cause why such an order should not be made and shall consider
the cause shown, if any, within the time-limit specifidd by him.

The Chancellor shall have such other powers as may be prescribed.

)
@
3
(4)
(5)

Officers of the University - The following shall be the Officers of the Unimaiﬁn-_
the Vice-Chancellor;
the Pro Vice-Chancellor;
the Deans; '
the Registrar;

such other officers as may be declared by the Statutes to be the Officers of the

University.
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Vice-Chancellor of the University - (1) The Vice-Chancellor shall be a scholar of

mmmncmmenfthamofmg:mmng,tedmulnﬁ management and allied

experience in Institution of higher leamning. -

. areas, pertinent to the University and having rich udmuumnw and mudmc

The Vice-Chancellor shall be appointed by the Chancellor, in such manner, for such -

termandunmhmolummt:mdmhumndmomafsmmasmybcprﬁuﬁbad

The Vice-Chancellor shall be ‘the pnnmpnl amdmamﬂexmﬂveoﬁhn’oftha-l- )

University and shall exercise supervision and control over the affairs of the - "

University, give effect to the decisions of all the authorities of the Un_im:i'ljr and
- shall be responsible for mnbenanm of discipline therein. f

The Vice-Chancellor may, if he is of the ¢pinion that- :mmedhta action is mryl'
on any matter, exercise any power conferred on any. authority nfﬂseUnImtxbyorf

undérthisAﬂmdshnllrcpqnmsuchguﬂmﬁt}rfhcuﬂoﬁukmhyhimuﬁmh

matter:

Provided that if the authority concemned is of the opinion that such action uushl. '

not to have been taken the Chancellor shall take such action as is mecessary and
feasible to annul the action taken by the ?ice-Chnmeﬂor in excess of the powers
conferred upon him: ; .

Provided further that any person in the service of the University who is aggrieved

by the action taken by the Vice-Chancellor under this sub-section, shall, have the .
right to appeal against such action to the Board- of Management within sixty days _
from the date on which such action is communicated to him and thereupon the Board: -
of Management may confirm, modify or reverse the action taken by the Vice--

Chancellor

The‘Jme-Chamdlurshﬂlmmhuﬂwpmmmdperfnmnnhnﬂm
fumtmnsasmnybypmeﬂbndbyﬂwmmnumd he-Odigances.

Pro Vice-Chancellors of the University - Every Fre
appointed in such manner, on such emoluments and other conditions of service, and
shall exercise such powers and perform such functions, as may be prescribed.

The Deans - Every Dean shall be appointed in such manner, and ahull exercise slu'-h
powers and perform such duties as mny be prescribed.

Thekql:tur-{i}memshuﬂh:lpwmudmsuchnmm,mm
emoluments and other conditlons of service, and shall ﬂm-ctu _such pnm and
perform such functions, as may be- prescribed.

Afice-Chiancellor shall be




@ A Registrar empowered by the Board of Management-shall have the power to enter
into, and sign agreements and authenticate records on behalf of the University.
6 The Registrar shall act as the custodian of records. :
_I 17. Other Officers - The manner of appointment, ﬂmnlummtl.pummmdduhunfﬁm.
: other officers of the University shall be such as may be prescribed. ,
g | Authorities of the University - The following shall be the authoritics of the |
e University - ; i

(1) TheCour;
(2)  The Board of Management;
{(3) The Academic Council; ; :
(4)  The Planning Board; I _ N
(5)  The Finance Committee; and '
" (6) Suohnthmnu:hmtmumnybadeclmdbytheﬁ:umumbnmsmﬂmmof..

the University. r, ’
19. . The Court - (1) The Court of the University shall consist of the following '
members: '

: (i), Chairperson: Chancellor; -
./ () Vice-Chancellor (Ex-officio);
. Gii) Pro Vice-Chancellor (Ex-officio)

(iv) Principal Smmu.ry or Sectetary, Tachnical Education, Govt. of NCT uf‘.Delh (Ex— !
officio); :

(v) Principal Secretary or Se-cmtary Higher Education, Govt. of NCT ofDem (Ex-
officio);

(vi) Pﬂumpal Secretary or Secretary, F’mou,ﬁwt.nfﬂcrafmlh: {Ex—uf&m},

(vii) Two eminent persons in the disciplines nfbmcmdtpplmlmmﬁn@nﬂnmg,“-
Technology and Management, nominated by the Chancellor; - T

(viii) All Deans of the University (Ex-officio);
(ix) Registrar (Ex-officio) - Member Secretary.

{2) (i) The tem ofufﬁuufthenmumtednwmbersufthn Court,utherﬂ:dnm:—ufﬁmu
. members, :hnllbcﬁv:mn .

L .
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| (i)

(iii)

(iv)

v

(2 The
{a)
()
_ (c)
3 m

Whmnpauoﬁhub:mammbnnfﬂouﬁbyrmnnfﬁnuﬁmm
w;mmmmmmpahulmmhamwmmm

'oﬂimorappomtmem,

A member of the Court shall cease to be a member if he resigns or becomes of
unsound mind, or becomes insolvent or is convicted of a criminal offence
involving moral turpitude. A member, other than the nomingted member, shall
also cease to be member if he accepts a full time appointment in another

University; or if he not being an Ex-officio member fails to attend thres™

mnmutive meetings of the Court without the leave of the Chancellor; .
A member of the Cnurt. other than an ex-officio member, may resign hunﬁnehy

nlﬂtteraddmdmthcﬂhnmeuormdmhmﬁgmumshﬂluksmﬂuwm-

as it has been accepted by him; , .
Any vacancy in the Court shall be filled by nomination by the rupmﬂw

" nominating authority and on expiry of the pe.nod of the vacancy such nomination .

shall cease to be effective.

Powers, functions and meetings ot the: Cinrt 5(1) Subjeot to the provisions ét‘ e

thlsAnt,theCnurtﬂullmmw.frumhmemum:.ﬂ:nbmudpolmmd
programmes of the University and suggest measures for im
development of the University.

Court shall have the following other powers and functions namely:-

to consider and pmmsnlunnnsonﬂmmualreponmdthumuﬂmmuof
the University and the report of its auditors on such accounts; :

madmﬂ:eﬂhmuﬂnrmmspnﬂnfmymﬁhmhmyhmmﬂfw
advice;

to perform such other functions as may be prescribed.

ThcCuundullmutﬁhitminnm.umnmlmmﬁnguﬂhe_'&uumh
held on the date to be fixed by the Chairman, Board of Management, uniess some
nmmmmmwmec@mmmnrmmwmufm

' mmmummwﬁumuammmm

(i)

@

The Annual Report of the University during the previous year, wpthernriﬂ:mtul o

accounts, the balance sheet as audited, Mlbepmwdbyd:u‘fm-ﬁmmﬂmm
. the Court at its annual meeting

Meeting of the Court shell be zalled by the Chancellor or by the Vice-Chancellor

either on his own or at the request of not less than half the members of the court.




P (u}

il

(iii)
(iv)

v)

(vi)

(iv)

)

(vi)
(vii)

- (viii)

Furwmymneung ofuwCuurL,nnnmﬂf fifteen dnysmtmcshnlibe given
One half of the m:mhannmmgunﬂwmllsufthe(:ormnhaﬂfmmth:qum

Each member shall have one vote and fﬂ:emhecquﬂntrufvmonmrquuﬁan . .
'uubcdmrmmadbyttmﬂourhthemnnprmdmgmﬂ:mwﬁngshﬂLm_ :
addition, have a casting vote.

1- '
<N [

In case of difference of opinion among the members, the uprl:um'l of the majority
shall pn:vml.

Ifwgﬂnt-m‘:tmnb? the Court becomes nedessary, the Chancellor may permit the - o
business to be transacted by circulation of papers to the members of the Court. The
action so proposed to be taken shall not be taken unless agreed to by a majority of

the members of the Court. The action so. taken shall be forthwith intimated to all

the members of the Court. In case the authority concerned fails to take a decision .-~ -
the matter shall be referred to the Chancellor, whose decision shall be final E A

The Board of Management - (1) The Board of Management-shall be the pringcipal.. ;
executive authority of the University and as such shall have all powers necessary to
administer the University subject to the provisions of this Act'and the Statutes made
there under, and may make ordinances and regulations for that purpose and also with -
respect to matters provided hereunder. 3

The Board of Management shall consist of the following persons, MIT

Chairperson shailbemumnmtadumuumaurmmtanﬂounmmt
In@nuﬂmdmnlugm or an eminent industrialist to be nominated by the- -
Chancellor in the manner preseribed;

Vice-Chancellor (Ex-officio);

Pro Vice-Chancellor (Ex-officio);

Four persons having special knowledge or ‘practical experience in-respect of :
edication, Engineering and Technology, domain of application of technology, to LN
be nominated by the Chancsllor, from a panel :rt‘exghtpﬂsum mbm:mdhyﬁm
Vice-Chancellor,

Two rcpmmmhvunfmclndmwmmmoh tuhﬂmnunmdhyﬂ:ﬂhw- ;
Chancellor; -

A representative of University Grants Commission (UGC);

Principal Secretary or Secretury Technical Education, Govt, ofNCl‘ nrt‘Dnlh: (Ex-
officio);

Principal Smry or Secretary, Fimme; Govt. of NCT of Delhi (Ex-officio);




Aix)
(x)
()
(xii)
. (xiti)
RRE)
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@)

(i)

@
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®

(i)
(iii)

g

Principal Secretary or Smmwy Higher Edunannn. Govt, of NCT ﬂf Delh.i {'Ex .. .
officio);

Any two Deans of the University nominsted by ‘v’iﬁg-Chmml!nr on rotation basis;
Two Professors of the University nominated by \Fln&vChmncIIur on rotation il:-uts.
Such other members as may be prescribed by the stinte  © :
The Registrar (ex-officio) - Member-Secretary -

Term of office of members and allowances payable to, the member of the Board of
Management - : :

'Thatermnfofﬁunfttn(:hﬂrpemnur;mynth:rmmnbcréftheﬂmdbf

Management, other than ex-officio members, shall be three years from the date of his
nomination, extendable by two years; '

the term of office nfmexaﬂ'mmmemheuhnll cmﬂnue 50 imil“hﬂh“““h‘ ot -

office by virtue of which he is 8 member;

mewnnofuﬂimufnmumbunmnmatadtnﬁllnmuﬂ vacancy shall continue for
mcmmmdarofmamufm:mnbwm whosesiatthe has been nominated

Notwithstanding anything contairid fn th:s sedign, an
continue in office until another person is nominated as'a mzmhe: in his plu:.:.

The members nt‘rh: Board of Management uﬂurﬂun:x-ofﬂm mbersmdﬂw '
University employees shall be entitied to such allowances, if any, ﬂ'om the
University as may be provided fner in the Statues. .

Powers, fnnctlmu and mnﬂngs nf the Bnlrﬂ of Management - (1) Subjecttathe - -

pmﬂmmnfihu&cnﬂmﬁuudufhhmpmumsh:ubemmmhkfmmm
s@q:mntcndence,dmmm:uﬂwmlufth:nﬂumufthuﬂmvmhrmdm

mmﬂ&cmmﬁhﬂmmwmtmmmmwmmm
Statues and the Ordinances.

Without prejudice to the provisions of sub-section (1), the Board qf qu a
shal} have the powers -

to take decisions on questions of pﬂlfl‘:-jl' relating to the administration and
working of the University;

tumakeurﬁinarmmdm._ ”
to present to the Court at its annual meeting:

(a) annual report of the University; and
(b) annual accounts



-
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{iv) to consider and pass resolutions on the annual mﬁpﬂ and the annual accounts of
the University and the raport's of its auditors on such accounts; -

(v)  to exercise all financial p-nwm and manage and regulate the finances, tmunts,_'-
investment, properties, business and all nﬂrmr administrative affairs of the,

University and for the purpose, constitute :ommlttucs and delegate the powers to
such nnmnuttum or such officers of the Unm::rsity as it may deem fit;

(vi) tndel.agnm any of its powers to the ch-Cim:u:ellnr and on the recommendations B
of the Vice-Chancellor to the Registrar, the Cnnm!lu of Finance or any other

officer, employee or nuﬂmm}r of the Umwmy ortoa committee qppmnted by it;

(vil) to invest any money belonging to the Umverslty. mnludmg any unapplied i mmms, 2

in such stock, funds, shares or securities as it may, from time to time, think fit, or - - .

in the purchase or immovable property in India, with the like power, of varying
such investments from time to time based on the advice of the Finance

Committee; except land acquired or buildings constructed with the assistance of.
the Government, in vdﬁch cases, the prior nppmval of the Govmmt shall be
required,;

for that purpose to appoint such officers as it may think fit;

(ix) to provide the buildings, premises, fumiture and apparatus and other ‘means -

needed for carrying on the work of the Umv.‘re.mtr

(x) to entertain, ad;udmteupnn,md:fttmmksﬁt.tumdrmm;rmwmnftha-

officers, the teachers, the students and the employees of the University;

(xi) tunrmcallcimmﬁ.n C,&Dpﬂﬂhmdlppmntpﬁwmmmuwll.
asmherpnmsmﬂnUnwemtyaudmfmnnmmimmtmlﬁmddﬂuml

miarystmmremdtermsmdmndmm of different cadres of employees;

(xii) to fix the examination fee, emoluments, hnmmnum and tnwahn,g and other
. ullowmneu of the examiners; g )

(xiii) to sclect a common seal for the Unlvﬁ'sit}';

(xiv) to lay down policy guidelines for sdmitting *3¥
students™ as supermnumerary against higher fee prescribed by it from time to time;

(xv) to exercise such other powers and to perform nunhnﬂwrduﬁﬁnmyhe
cumidmﬁwmimpmdmitbyarmﬂﬂthisﬁct.

(a) The Board shall meet at least, two times mlnl_cadanunjtarmd notlmﬁunﬁfhmr__

daysnnﬂushﬂlhpmfmxﬂmﬁnp

(b) The meetings of the Board shall be called bythskegiswmmmnmoflhu i
Chatirperson or at the request of not less than half members of the Board; i

(viii) 1o enter into, vary, carryout and cancel contracts on bdm]f of the University and -

iancing and sponsored
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Dmrhn]fnfthe m:mbuaafﬂu Board shall form the quorum at any muetu:'lg,

inusenfdiffermnﬂfopmmnmnmmtmmbm&ﬂt:opimﬂnnfﬂmmqiuﬂw_

shall prevail;

Each member of the Board ufMamgammt shall have one’ vote mdifthe;?be ;
equﬂhyofvoﬁsdnanyqumﬁmmbudﬂmnimdbyth:ﬂmth:Cha.irpersanof‘.ll'
the Board of Management or, as the case may be, the member presiding over that .

meeting shall, in addition, have a casting vote;

Ew;ymmurmnwﬂufumqmmsm b:mdeduwbyﬁu',

Chmrp:mn,Bmdahoma:mm:mdmhisabumﬂnmumgmuhs
byam:mhc:elmdb}'ﬂnmambenptﬂum.

If urgent action by the Buurd of Mamgmcm becomes qucmm the Chmperan

Board of Management may permit the business-to be transacted by circulation of - .".
papers to the members of the Board of Management. The action so proposed to be.

taken shall not be taken unless agreed to by a majority of members of the Board. The
action so taken shall be forthwith intimated to all the members of the Board. In case
the authority concemned fails to take a decision, themattersha]lbemfezmdtnﬂu
Chanmllm.whmdmﬁonshnﬂb:ﬁm]

The Academic Council - (1) The Academic "Council shall be the principal

academic body of the University and shall, subject to the provisions of this Act, the -

Statutes and the Ordinances, have the control and regulations of, and be responsible
for, memmmmwnfﬂmﬂnﬂsnfmﬂmmmummandcmmmu

within the University and shall exercise such other powers and perform such olhﬂ.'

. duties as may be conferred or imposed upon it by the Statutes.

0]
(i)
(iii)

(iv)
(v)
(vi)

E:Amdcm@cﬂmmuahsllhwaﬂwnghtmadmﬂuBmdmnumd:mié

matters. _

The Academic Council shall coasist of the following members, nemely- -
Chairperson: Vice-Chancellor (Ex-officio); p W
Pro Vice-Chancellor (Ex-officio);

Four persons, who are not employees of the university to be co-opted by the
Academic Council on the recommendations of the Vice-Chancellor- ﬁum amongst
. Educationists, Scientists or Engineers of repute;

A nominee of the University Grants Commission;

A nominee of the All India Council for Technical Education;

A nominee of an Industry Association namely NASCOM / ASSOCHAM / FICCI,
ete.; : '

(vii) Al Deans of the University {Ex-(}fﬁnin};.




- TF

{viii)
(ix)
&)
(xi)

" The term of the members of the Academic Council, other than ex-officio mmnbus, ;

All Heads of the Departments (Ex-Officio);

One Professor, one Associate Professor and one Assistant Professor of the .

University to be nominated by Vice-Chancellor on rotation.basis;
Such other members as may be prescribed by the Statutes;
Registrar (ex officio) - Member-Secretary.

shall be three years.

Powers, i"umﬂnn: and Mestingl of the Audtmir: Coumncil - (1) Suh}mt tu the
provisions of this Act, Statutes, Ordinances and Regulations and Overall mpmusmn =

of the Board of Management, the Academic Council shall manage the academic
affairs and matters in the University and in particular shall have the following powers
and functions, namely:-

@®
(if)

(iid)

(Giv)
(v)
(vi)

(vif)
(viii)

(ix)

to report on any matter referred or delegated wétbyﬂ;e_ﬁwdomeamam;

to make recommendations to the Board of Management with regard to the

creation, abolition or classification of teaching posts in the University and the
emoluments payable and the duties attached- thu‘em,

toformulnt:nnﬂmodlfynrrwisuschemﬂfutmurﬂninumofthﬂ
Departments and/or Centre (including creation of Department and/or Centre) and

to assign 1o such Departmients their respective subjects and also to report to the -

Board of Management as to the expediency of the abolition or sub-division nf
any Department or the combination of one Department with muthur LR

mrmmmmdmgﬂmmufmﬂmumucnunmdmnfmm

_ than those enrolled in the University;

_ to promote research within the University and to#€fiiiefrom time to time,
* report on such research; "

to lay down policies for sdmissions to the University;

1o recognize diplomas and degrees of other Universities and Instinstions and to

determine their equivalence in relation to the diplomas md dag'eﬁ of the
Universities;

to fix, subject to any conditions accepted by the Board of Management, the time,

mode and conditions of the competition for Fellowship, Scholarship and other -

prizes and to recommend for award of the same;




L@

(x) to recommend arrangements fﬂr the conduct of ﬁx.umnnnon.s and ﬂ:u.t dl.tes fur
holding them;

\
=3

(xi) to declare and review the result of the varipus examinations or - appoint
committees or officers to do so, and to make recommendations regarding the
conferment or grant of des:w honours, dlptoms, licemcs, titles and marks of
hnnour;

]
(xii) to rccommend stipends, scholarships, madnisnndpnzumdtumkeudm.
amrdsmmmﬂmmthﬂwmgulmmandmhmhmmnﬂmumbﬂ
attached to the awards; -

(xili) to approve or revise the syllabus for thié prescribed courses of study and lists ':’f__';-‘ ;
premnbadormmmmmdadtmboohlndtudemdtfﬂrpublﬂmnfm“h?'h g
the University; - v _ i

- (xiv) .tnappmv: smhformxmdreg;mumfmmum:mume.muimdhythe

ordinances and regulations; - : g i '

(xv) to formulate, from time tnhme,lhr.daslmd standards afeducmun to beadlwmd.- "
in dmwmg up the curriculum and syllabi for being taught in the Uniw.r;h:y, '

(xvi) to recommend a new course or enhancement in number af seats of the existing
course to the Board omemmnm for final decision;

{(xvii) mperfnnn.inrelnﬁunmacademicmnmall sukh dutim'a:ﬂtudonll'ﬁthts -
as may be necessary for the proper ca:rymgnutufﬂlepmvmonsnfmmwmd :
ﬂmDrdmanmandRagulmonsmad:ﬂweundgr % 2

{:} ﬁem&me&mumummtuuﬂmum}' mtinnhmmu

times, during an academic year.

(ii) Dnehﬂfuftheemﬁngmumb&rsoflbaﬁcaﬂmu&wuﬁlshﬂlfmmthc"
quorum fﬂl‘l muMgofﬂwAmdun:c Caumﬂ

(iii) In case of difference of opinion nmung the members, the npmmn.nfth: nqﬂrlty g
: shall prevail; £

(iv)  Each member of the Academic Council, including the &uirpu‘son of the i
' Academic Council, shall have one vote and if there be an equality of votes on the
Academic Council on any nmumhcd:tmnlmdbyﬂmﬁmdmn Couneil, the
Chairperson shall in addition, have a casting vote;

) Every meeting of the Academic Council shall be presided over by the Vice-
Chancellor and in the absence of Vice-Chancellor, the Pro-Vice Chancellor will -

prﬂalds&r:meetmgandmhisnhmc:,@umamb&r:hmmthemeﬂmgm
: preside on occasion;

T T T
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A

(vi)

D

(i)
(iii)

(iv)

)

(vi)

(vif)
(viii)

(ix)

Ax)
- (xi)

If urgent action by the Academic Council becomes ngcessary, the Chlu-perwu of
the Academic Council may permit the business to be transacted by circulation of
papers to the members of the Academic Council. The action proposed to be
taken shall not be taken unless agreed to, by a majority of the members of the

- Academic Council. The action as taken shall forthwith be intimated to all the
members of the Academic Council. In case the authority concerned fails to take a
decision, the matter shall be ret'ﬂ'rnd to the Chmuellnr whose decision shall be
final.

The Planning Board - (1) There shall be constituted a Ptlu;nmg Board of the
University to be the principal planning body of the University and shall also be
responsible for monitoring the development of the University. : ;

The constitution of the Planning Board, the term of office of its members and its
powers &nd functions shall be such as may be prescribed.

The Departmut: (1} There shall be such number of Departments of Studads and .
Rescarch as the University may determine from time to time. )

The constitution, powers and ﬂme-‘thns ofa Dspnrtmsnt shall be sucl:l as mn}rhc
preacribed. :

The Finance Cnmmlﬂu (1) There shall be a Finance Committee cm&sthtg of the
following:-

Chairperson: Chairman, Board uf Management (Ex-officio); -
#.-f-“‘-‘-:
Vice-Chancelior (Ex-officio); \

Pro-Vice Chancellor (Ex-officio); {Eﬁd
Comptroller of Accounts, Govt. of NCT of Delhi;

Principal Secretary or Sewmry Technica! Education, Govt. of NCT of Delhi {Ex
affi r.m] ; 3 :

Principal Secretary or Secretary, Finance, Govt. of NCT of Delhi (Ex-officio);
Two Deans nominated by the Vice-Chancellor;

Two Heads nfDepnrmamhy rotation based on seniority;

Two other members nominated by the Board nfhlmngenmﬁmn:mmptm
members of whom at least one should be an employee of th: University; '

Such other members as may be prescribed by the Statutes;
Registrar (ex-officio) - Member-Secretary.



(2) The term of the membem of the Fmauu Cunumnec othm- t]mn thr.m:—uﬁimo mmben,
shall be three years.

{3) The mmﬂmw and duties of the Finance Committee shall be as fulluws:-

(a) to examine and scrutinize the annual budget of the University and to make I
recommendations on ﬁnmmu! matters to the Baardaf Management;- '

(l:lf} to consider proposals for new expmdtture and tn make remmmﬂ.auana to !‘he
Board of Management;

(c)  all proposals relating to revision of grades, upgradation of the pay-scales and
' moselt:mswhiﬁhmnnlmcludadmth:budgd.shallbamedbythe
Finance Committee before they are wnmdued by the Board of Mmgemﬂnt,

(d) to consider the annual accounts and thé financial estimates of t!,'ue Urﬁvmnjr- E e
prepared by the Registrar and laid before the Finance Committee for apprcml nn:l )
thereafier submitted to the Board of Management; :

(e) the Finance Committee shall fix ‘the limits for the total " recurring, nnd non- - '
recurring _expenditure for the' year, based on .income ‘and resources of the L
University, and no expenditure shall be incurred h}r the University in excess of
the-limits so fixed, without the approval of the Finance Committee; -

(f) to give its views and to make recommendations to the Board of Management on
any financiel question affecting the University eithér on its own I.muatme or on
reference from the Board of Management. X .

(8) to recommend the investment of any,money belonging to the University,
including any unapplied income, in such stock, funds, shares or securities as it
may, from time to time, think fit, orlntl'lepmchascunmnmwhlcpmpertym
India, with the like power of mwmgmchinvﬁnnmts

@) The Finance Committeé shall meet, at least, four times in a‘wear. Eife members of
£ theFmanaCmnmathcuhallfmmthequurmuan}rmwung ] P
(5) In case of difference of opinion among the members, the nplmﬂn of the mqonty nf W,
themcmhmpmem.v.hnllprem e
28. Other Authorities - The constitution, power and ﬁmctmm.ﬁf the other authorities

whmhma_vbadmlamdbyﬂteSmutesmbemcaLﬂmmoftthnmtﬁmshnﬂhe
suﬂhnsmnybeprmﬂbud.
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Statutes - Subject to the provigion of this Act, the Statutes may provide f{sr all or
any of the following matters, narmly - .

(a) the constitution, powers and functions of the authonuas a.hd other bﬂdlcs ufth:
University, as may be found necessary to be constituted from time to time; =~

(b) the selection and nuntimumc in office of the members of the authorities and
bodies of the University, the filling up of vacancies of members and’all ‘other
matters relating thereto which the university may deem nmy or dwiruhie to
provide;

(c) the appointing/ disciplinary authorities for all Grnups A B,C & D tur:hmg and
non-teaching employees of the University;

(d) terms and conditions for continuation of the téachers and other emplgyees in'the
employment of the erstwhile Indira Gandhi Institute of Technology; - - . -

(e) the manner of appointment of the officers of the University, terms and-conditions )
- of their service, their powers and duties and emoluments; : :

(f) the manner of appointment of the teachers of the Um-.mrsity, other nnadumc: staﬂ‘,
and other employees and their emoluments;

(g) the manner nfappninm:emufmhm and mhsr mndmu: mfrw:tiug m mr
other university/industry for a specified period for undertaking a joint pmjent.
their terms and conditions of mme and emoluments; )

(h) the terms and conditions of service of the tuchmmdothwnmhemnf!ha
academic staff nppmntedb]rthcl.lmmmy, .

(i) the terms and conditions of other employees appn;hted by the Uniw&sitjr;

() the constitution of the pension or the provident fund and the establishment of an -
insurance scheme for the benefit of the e.mplaym of the University; |

(k) the pnnclpl:s govemning the semorrl}r of umplorm of the Umrm:t}u
M thf. pru-oudm for any appeal by an ﬂnpluyea or a student ofﬂm Umvmny-
(m) conferment of honorary degrm '

(n) institution of fellowships, scholarships, studentship, medals, pries m other

incentives;
(o) meintenance of discipline among the empioym of the Umvm ?"; \f%
(p) establishment of Chairs, Departments and Centre; '

(q) management, supervision and i inspection of mstmmnnsfmnm ﬁtahhshed and/or
maintained by the University; B )

(r) the delegation of powers vested in the &uthorities or the officérs of the University:



~
'y

(s) all nﬂmrnmte:rwhich,byﬂrmdaﬂﬁsﬁ.ct,mtnh&,urmybe,pmﬁd&dlfnrhy
the Statutes. ‘ i : S

3. Statutes, bow made — (1) The first Statutes shall be those made by the Governteat »
with the prior approval of the Chancellor within thirty days of the commenceméntof . *
this ACT.

v 50 1@ The Board of Management may, from time to time, make new or additional Statutes .
. or may amend or repeal the Statutes referred to in sub-section (1): ' '

Provided that the Board of Management shall not make, amend or repeal any
Statutes affecting the status, powers or constitution of'any authority of the University
until such authority has been given a reasonable opportunity of expressing its opinion .
in writing on the proposed change ‘and any option so expressed within the time _
specified by the Board of Management has been considered by the Board of -
Management. : ' o : : : .

. .. (3) ,Every new Statute or addition to the Statutes or any amendment or repeal thereof Vi
shall require the approval of the Chancellor, who may asseat thereto or withhold his .~ . " B

assent or remit it to the Board of Management for reconsideration in the light of the

observations, if any, made by him. : e

(4) A new Statute or a Statute amending or répealing an existing Statute shall mot be - & .
valid unless it has received the assent of the Chancellor, who will take into-~ -
consideration the views of the concerned department while deciding the matter : '

_ Provided that if the Chancellor does nat convey his decision within sixty days of i
' the reference received by him, it shall be deempartim, Chancellor has given his P
assent to the proposal. i g : _ &

31, Ordinances - (1) subject to the provisions of this Act and the Statutes, the -
Ordinances may provide for all or any of the following matters, namely:- §

. (a) the admission of students, the courses of study and the fees there.for, the .-
3 : qualifications pertaining to the award of degrees, diplomas, certificates and other
academic distinctions, the conditions for the'grant of fellowship and swards and the
like;

(b) the conduct uf.axaminaﬁnﬁs.- muludmgthu terms and conditions of ofﬁ_uu and .
appointment of examiners; ' L =

(c) the conditions of residence of students and their general discipline;
(d) the mmﬁt of institutions/centers maintained by the University;




(¢) the procedures for the settlement ‘of- disputes  between th: c.mp;.;,j.ﬂs ﬂﬂd the - . s
University, or between the students and the University; : cotl s

1 o %

(f) the procedures for the settlement nf disputes between the employees and aiudmts.
(g) the procedure for any appeal by an aggrieved employeg or a studﬂnt, <
(h) maintenance of discipline among the students of the Unwemty. : B i

(i) regulation of the conduct and duties of the unpln}recs i}f the Unwm:tg and
regulation of the conduct of the students of theUnwersit}r.

b 5 () the categories of misconduct for which action mnjr be taken under this Act or the
s Statutes or the Ordinances; ' X

el {k]'anyuﬂmmmrwhmh,h)rurundnrthlsﬁﬂtmﬂm&amm is to be, or may be,
gt provided for by the Ordinances. - 5

@ The first Ordinance shall be made by the Vice-Chancellor with the prior apprmt of - ...
mﬁuvummmmmcﬂrdmmsonudcmyhmnnﬂd rnpcnln&nrhﬂdﬂ‘m, '1 O
at any time by the Board of Management in such manner as may be prescribed. N,

32 Regulations - The authorities uf the University mgy make resulumns consistent
with this Act, ﬂnStnmtesandﬁm(hﬂmmm,mﬂumamerpmwr[bedbythe
Statutes for thr._ conduct of their own business and that of thé committees, if any, -
appointed by them and not provided for by this Act, the Statutes or the Ordinances.

"< 33, ' Annual Report- (1) The annual report of the University shall be prepared under the
* directions ofmeﬂanrdoflvlanagmm which shail mc[uds,ammgnlhﬂmmﬂn :
steps taken by the University towards the fulfillment of its objects. :

@, The annual report so prepared shall be submitted to the Chmnullormﬂnnmmths
L from the date of completion of the academic year. T
@ A copy of the annual report, as prepared under sub-g :_..... (1), ﬂ:lallnlsuhu_ ;L

submitted to the Govemnment which shall, as soon a#’may bl cause the same to be
l6id before the Legislative Assembly of Delhi. | B\! < 5

34, Annual accounts - (1) Th¢ annuul accounts apd the I;ulm shwt of the
University shall be prepared under the direction of the Vice-Chancellor and approved

b:.-BomianmummlmdMatlmtqnwmymuﬂummﬂsufm o
more than fifteen months, be audited by the Comptroller and Auditor General of °
India or such person or such person or persons as he may authorize in this behalf,




N

2

@) A copy of the annual accounts together with the audit report shall be submitted to the g
: _ Chancellor along with the observations, if any, of the Board of Management. ; © ~ - oo

e Any observation made by ﬂwﬂlmnnhﬁélln'r'dﬁ'ﬂ:'a':ﬁﬁall accounts ghall be brought to - ,L '
' the notice of the Board of Management. . T At

4) - A copy of the annual accounts together with mc'aud}t report as submiflted to the
Chancellor, shall also be submitted to the Government, which shall, as soon as may
be, cause the same 10 be laid before the Legislative Asscmbly of Delhi. '

¥ i

s 38 . Conditions of service of employees - (1) The University shall enter into a mtten
g contract of service with every new employee of the University appointed, on regular -
basis or otherwise and the terms and conditions of the contract shall not be
inconsistent with the provisions of this Act, the Statutes and the Ordinances.

(2) : A copy of the contract referred to, in. s,ubfs_ectinn (1) shall be lodged mlhthc e g
University and a copy thereof shall also be furnished to the employee concemed, Pl '* ;

36. Tribunal of Arbitration - (1) Any dispite arising out of a contract of employment
- referred to in Section 35 between the University and the employes shali be referred |
to & Tribunal of Arbitration which shall consist of one member nominated by the
Buudﬁmnmm.mmmmermdnﬂudbytﬁpwmmdm
umpire to be nominated by the Chancellor. fome 4o

@) - Every such reference shall be deemed to be a submis on to rbitration on the terms
of this section within the meaning to the Law of Arbitralioni‘as in force, and all the
provisions of that Law, with the exception of section 2 . thereof, shall apply
accordingly.

) TheptmdurefnrreguhthsﬂlewmknfﬂtTﬁhu_ulufhbiuiﬁmahlllhesmhas
may be prescribed by the University.

L@ ' The decigion of the Tribunsl of Arbitration shall be finsl and binding on the parties, . < -
- andnusuiuhnllHeingnycmﬂhrﬂﬁéﬁdfmymaﬁardmidedbyﬂfaTﬂw. &

31 Provident and Pension Funds - The University shall constitute for the benefit of its .- - ..
employees such provident fund and pension fund or provide such insurance scheme . -
as it may deem fit in mhmmnwmd.uubjmmsmhmdiﬁnmdswbe :
prescribed : t E |

Provided that the existing employees shall continue to be governed by the existing
pension and Provident Fund Schemes prevailing to their services in the Indira Gandhi
Institute of Technology. ) i |
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42.

Iliiputﬂ as to the constitution of the Univer:ity Authorities and Bndiﬂ If any-
question anmastuwhcﬂuraurpeﬂunhasbemduhr appointed as, otismt;ﬂadtn '

be, a member of any authority or other body of the University, the matter shall be
referred to the Chancellor with Board -of Manﬂgﬂmnt mmandaﬂons whnu
decision thereon shall be final. . !

Filling of cuu_a: vacancies - All the casual vacancies among the mumh;a'm (other

than ex-officio members) of any authority or other body of the University shall be
filled, as soon as may be convenient, by the person or body whe appoints, elects or
co-opts the members whose place hes become vacant and any person appointed,
elected or co-opted to a casual vacancy shall be a mmhetofamhmhnm}rorbodr
for the residue of the term for which the person whose place he fills, would have
been a member.

Proceedings of the Univm'iiy authorities or bodies not invalidated by vacancies
- No act or proceedings of any authority or other body shall be invalidated plﬂtly
hy reasons ot' the existence of any vacancy or vacancies among its members.

in any court against the University or against any authority, officer or employee of
the University or against any person-or-bodyof persons acting under the order of
direction of any authority or officer or other mploﬁe of the Uniwrsxty for anything -
which is in good faith done or intended to be sn-oursuance of the provision of
this Mt or the Statutes or the Drdmaucos 5 -

Mode of proof of the University record - A .'.- “of any rwelpt, apphmtlan,
notice, order, pl'meedlngs; resolution of any nuﬂmnty or committee of the
University, or other documents in the posséssion of the University, or any entry in

any register duly maintained by the University, if certified by the Registrar so- .

designed shall, notwithstanding anything contained in the Indian Evidence Ac, 1872

(1 of 1872) or in any other law for the time being in force, shall be admitted as
evidence of the matters and transaction specified therein, whereﬂnuﬂgmnlthurmf
would, if produued,hwehecnadmmblemﬂwdm

Power to remove difficulties - If any dsﬁiculty arises in giving effect to the
provisions of this Act, the Guv:nunmt _may, by order, published in the official

Gazette, make such provisions, not inconsistent with the provisions of this AI:L as .- x

nppearmltmbcnecmuynruxpadlmtfmmmﬂngﬂﬂdlﬁiwhr

Provided that no such order be made under this section after the upiry;nfthrée
years from the commencement of this Act.

* Protection of action taken in good faith - No suit or other legal proceeding shall lie -

=

—
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4. Tuna:tmnal prnvislnn: Nunmbslanﬂng a.uyttung contamud in ﬂﬂx Act and |
: Statutes -

(a) the first Vice-Chancellor, and the first chistr'a:, shall be n;:pointad by the Chanoe_l,l
and shall be governed by the terms and conditions uf&eﬂinespeciﬁndbythnsm

(b) the first Court and-the first. Board of Management shall ‘be nummatad hy t
Chalmeﬂnrand:hn.ﬂhuldnfﬁufuraumafthruyem

45. - Statutes and Ordinances to be published in the official Gazette and. to be lai
before the Legislature - (1) Every Stalutc and Ordinance made under this Act sha
" be published in the official Gmtte '

v ) Ever:rStnnncmdmdrnmccmaduundermmﬂctshﬂlbctafd,nmnnsmnyh

after it is made, before the House of the Legislative > Assembly of Delhi while it i

in session foratoftalpmod afth:rtydayawh:chmnybccompﬁs:dmommnn o

twoormore  successive sessions, and if, before the expiry of the sessior

immiediately following the session or the successive sessiohs aforesaid, the House

agrees in miaking any modification in the Statute or the Ordinance or the House

; agrees that the Statute or the Ordinance, as the case may be, should not be made, the
T . Statute or the Ordinance shall thereafter have effect only in such modified form or
£ g be of no effect, as the case may be; so, However, that any such modification or
annulment shall be without prejudice to the validity of apwhing previously done
under that Statute or Oidinance as the case may be ., 5

46, Honorary degree - If not less than two-third of the mesibers of the Academic,

g Council recommend that an honorary degree, or academic distinction be conferred

on any person on the ground that he is, in their opinion, by reason of eminent

attainment and position, fit and proper to reccive such degree or academic

i distinction, the Chancellor may, by an order, decide that that the sam:mzyhc
conferred on the person reoomnmidnd v

47. WEthdrIWal of deégree or diploma - (1) The Board of Management may on the_
recommendation of the Academic Council and on approval of Chapeellor,
withdraw any distinction, degree, diploma or privilege conferred on, or granted to,

. any person, by a resolution passed by the majority of the total membership of the -

W g . Board of Management present and voting st the meeting, if such person has been

L cunwctndbyawunnflawfurmnﬂ‘mwhichmth:npmmofﬂmﬂwduf'

Managcmcnt. involves murnl turpitude or if he has been guilty of gross m:mndmt. ;

1"(2)' Nnachonundersub-smﬂon(l)slmllbctaimnngamstanypmmnmlmhchnbam
B given an opportunity to show cause against the action proposed to be taken. -
(3) A copy of the resolution passed by the Board of Management shall he:mmudutuly

sent to the person concerned.
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Sponsored Schemes - Whenever the Unimsigr

. Any person aggrieved by the decision taken by the Board of Mnméem;ut mai:i
appeal to the Chancellor within thirty days from the date of melpt ﬂrf such.
resolution.

The decision of thu Ehannellor-iq such appeal shall ﬁ: final. ;‘

PR

Discipline - (1) The University shall maintain a strict discipline among students ~

through its Proctorial Board. @A faculty member' of the" rank ‘of the

Professor/Associate Professor shall be nppmntad as Proctor by the Vice-Chancellor
; and will hold nfﬂul‘orntmnaftwuym

L The Proctorial Board shall deal with all mattm connected with the dumplum of.

students and Vice-Chancellor shall be the final authority of award ﬂf an? pumahmmt
including expulsion from the Uuwmi“ty

T

Deemed vllldity of lp]ioinhnﬂu Hntmﬂ'lm:lmg anything. contained in any other |
law or instrument having the force of law for the time being in force, the appointments” ; -

made to any post in thtUmmtymmrdmumﬂ:ﬂ:eSmmmuOﬂmmmmﬂ

the - Reguiaﬂnuuhaﬂbc&uanmdwbem:dmdmmrdmcemlhhw
Overriding effect - The pmvimunﬂ’oflhis Act, the ; Starutes, the Ordinance and the _
regulations made under there shall lmu-. effect nutw:ﬂlsmndi:m anything inconsistent

contained therewith in any other law or i __-_--: the force ufllw for thc time
being in force. 7

from any Govemment;
the University Grant Commission or other agencies sponsoring a scheme to be executed
hytthmvuaity.noMthslmdmgmyﬂﬂngmﬂ:hMtnr the Smasmth:{)rdinmu )
made there under:- '

(a) ﬂlcamuuntmuveddullbekmhytthmmtymdfﬁmﬂuUmwmﬁy_
Fund and utilized only for the purpose of the scheme; and - .

(b) ﬂm‘slnffruquimdtomﬂethesdime shall be mcnutcd.mmdmm*mththc
_terms and conditions stipulated by the sponsoring argnmnnon_

52. Power to issue directions - The ‘Chancellor may ieither spo ‘motu or on the.

- recommendation of the Board of Management may issue such directions as may be
necessary or expedient in the interest of administration, financial 6r academic functioning

of the University and in particular to ensure peace and tranquiiiqr in the University and to
protect the property of the University.

,_f};‘i‘l
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(Tarun Sshrawat)

Addl. Secretary I:L:w, Justice & L.A.)



